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SLNo. State/UT [IOCL BPCL HPCL Total
26.  Telangana 851 498 583 1932
27.  Tripura 60 1 0 61
28.  Uttar Pradesh 3234 1227 1296 5757
29.  Uttarakhand 230 102 153 435
30.  West Bengal 1134 523 466 2123

Union Territories 0
. AandNIslands 9 0 0 9
2. Chandigarh 20 10 11 41
3. Dadra and N Haveli 9 7 10 26
4. Daman and Diu 11 4 10 25
5. Lakshadweep 0 0 0 0
6. Puducherry 79 31 39 149

TotaL 24370 12374 13011 49755

Non-recovery of losses of KG D6 Basin

1199. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether it is a fact that Government is not in favour of recovering 237 crores
from Reliance India [.td. due to which it had not achieved estimated targets of KG D6

Basin;
{(b) if so, the details thereof;

{c) whether Government has evolved the cause of loss and mitiated any strict action

on the erring officials; and
{d) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) No, Sir. This Ministry
vide its letters dated 2.05.2012, 10.09.2013, 14.11.2013 and 10.07.2014, had disallowed
development cost based on the cumulative shortfall in production of gas vis-a-vis
production estimates under the approved AIDP (Addendum to Initial Development Plan)
for corresponding years incurred by the Contractor. The total disallowed development
costs as on 31st March, 2014 amounts to US $§ 2.376 billion. As a result of above
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disallowance of a portion of contract cost, contractor is liable to pay additional profit
petroleumn of USD 195,341,957 to the Government for period upto the 2013-14.

The possible alternatives for affecting the recovery of additional profit petroleum

from the contractor are being worked out.
The contractor of the block has invoked arbitration on this issue.

{c) and {d) Contractor has not drilled the required number of gas producer wells
in D1 and D3 fields in line with the Addendum to Initial Development Plan (AIDP)
approved by the Management Committee (MC) which has resulted in shortfall in
production of gas vis-a-vis production estimates under the approved AIDP from D1 and
D3 flelds of block KG-DWN-98/3.

Guidelines to LPG distributors for new connections

1200. SHRI BASHISTHA NARAIN SINGH: Will the Minister of PETROLEUM
AND NATURAIL GAS be pleased to state:

{a) the documents required to be produced by a person before an 1.PG distributor

for getting LPG cooking gas connection;

{b) whether it 1s necessary that the prospective customer has to produce ration card

for getting a connection; and

{c) if not, whether Government would consider issuing necessary guidelines to the

LPG distributors throughout the country clarifying the position thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (¢) The documents
required to be produced by a customer before a Public Sector Oil Marketing Companies
{OMCs) LPG distributor for taking a LPG gas connection are valid Proof of Identity
(POl and valid Proof of Address (POA). The prospective customer has to submit a one
page KYC (Know Your Customer) form and a standard Declaration indicating that he/

she is not having any domestic LPG connection also.

OMCs have reported that it 1s not mandatory for a prospective customer to produce

ration card for releasing a new LPG connection.
Including women SHGs for LPG distribution in Odisha

1201. SHRI DILIP KUMAR TIRKEY: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

{a) whether the Central Government has considered the proposal of the Odisha



